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JUD GM ENT 

K.P.ACMARYA,MEMBE(J) In this applicationunder section 19 of the 

Administrative Tribunals Act,1985, the applicant seeks 

to quash the departmental proceeding initiated against him. 

Shortly stated, the case of the applicant is 

that he is working as a Postal Assistant and has been posted 

at Bhubaneswar being appointed in the year 1982 and according 

to the applicant he had discharged satisfactory service 

during this period so much so his authorities were fully 

satisfied with the work rendered by the applicant. In course 

of time it was found by his authorities that in order to 

secure a post of Postal Assistant the applicant had filed 

a certificate ( True copy) indicating that he was a Scheduled 

caste candidate and therefore, the applicant on the basis of 

such a certificatesecured a job which was reserved for 

Scheduled Caste candidate. Such certificate having prima 

facie been found to be forged or menufactued or at least 

not a genuine one, a proceeding has been initiated against 

the applicant for having contravened or violated Rule 3 of t Le 

Central Civil Services (Conduct)Rules,1964. Being aggrieved 

by the initiation of this proceeding, the applicant has come 

up before this Bench with a prayer to quash the same. 

In their counter, the respondents maintained that 

a prima facie case having been found against the applicant, 

rightly the disciplinary authority ordered initiation of 

a departmental proceeding and it is further maintained by 

\ the respondents that at this stage any orders passed by this 
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Bench quashing the proceeding would amount to prejudging the 

issues and therefore, it is further maintained by the respondents 

that the case being deuoid of merit is liable to be dismissed. 

4. 	We have heard Nr.S.S.Mohanty,learned counsel for the 

applicant and learned Senior Standing Counsel (central) ,Mr,AB. 

Mjshra at some length. Mr.Mohanty strenuously urged before us 

that the provisions contained in Rule 3 of the C.C.S. (Conduct) 

Rules,wbuld have absolutely no application to the facts of the 

present case and therefore, the Bench should quash the proceeding. 

Apart fran the &ove contentionMr.Mohanty also urged with vehemeruE 

many other points relating to the charge which we do not want to 

indicate herein because we would not like to express any opinion 

on the merits of the contentions raised by Mr.Mohanty which was 

also stiffly and vehemently opposed by learned Senior Standing 

Counsel (Central). We would intentionally anit to state the 

contentions raised by both sides because we would not like to 

express any opinion relating to those contentions lest it may 

embarrass the enquiring officer. Therefore, we leave the matt/, 

to be decided at the conclusion of the proceeding itself. In view 

of the fact that a prima facie case having been found against 

the petitioner, we do not deem it just and expedient in the 

interest of justice to quash the proceeding and we would direct 

that the proceeding be disposed of maxinazn within 120 days from 

the date of receipt of a copy of this judgment. Mr.Mohanty 

submits that the applicant would not ask for any adjournment. In 

case, the applicant asks for any adjournment, and it is found to 

be genuine, and if it is allowed by the enquiring officer, such 

, period shall be excluded from the stipulated period of 120 days. 
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'hus, this application is accordingly disposed of 

leaving the parties to bear their own costs. 

c-t 

••••..... ••......... 
Member (Judicial) 

B.R.PATiL,VICE-CHAIRMAN, 	
) 

7 ... S SS ••S• •••SS..S.. 

Vice-Chairman 

Central Administrative Tribunal, 
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' 	 October 7,1983/5.Sarangi. 


